
Central Administrativp Tribunal, 
Cuttacic Bench,Cuttack 

Oriinal Apnlication No.139 of 1991 

i)ate of d ecisin :January 21, 1993. 

Muralidhar Jamal 	.... Applicant 

Versus 

Uni-n of India andother..., Resrondents 

For the Applicant 	: Mr.J.Gupta,Advocate, 

For the Responden s :Mr.C.ii.K.Murty,Advocte. 

CORAM: 

TBE 	HONOURANLE MR. K .PXHARYA,ICE CHAIRMAN 

IHE HCNOURA1LE MR.S .R • 11) IGE, MEMBER (AMm ISTR AlIVE) 

... 

Whether reuorters of local pape Ts  may be allowed 
to see the judoment?Yes. 

To he referred to the reporters or noti (7 

Whether Their Lordshi s wish tome the fair copy 
of thT judginent?Yes. 



in this an 'ba Lion under section i ot 

theAdrninistrtjve Tribunals Act, 1985, the netttinre 

orays for a direction tote Opposite Parties to qirt 

permanent post of labourer by reqularjsjng the service,s 

of te retitioner with cyment of hack wages. 

2. 	 Shortly stated the case of the uetitioer 

as emoloyad as a Casual laboarer in the 

the Central Rice Research Institute (CUttk) 

1980 he has ceased to fmction as C.si1 

his apaitcetion has been filed on 7th May, 

on 21 of the Administretiy: Tribj1s Act 

a clear bar to ta cognizance of any 

.ction said to hate accrued prior to 1.11. 

s equally well settled that representations 

after the limitati 	unning against the 

aggrievea,oe5 not save the limitatjoj. 

it rnay,here is a case where a v-ry poor 

without food and sustenance of his life 

f his family members has come verfy difficult 

t f the oetjticner.We cannot concede a 

that C.R.i.T - 	laros 	crganisaticn will 

e to erTgage a person as a casual laboirer. 

trongly recommend the case of the petitioner. 

ctor,C;.,I to take a a sympathetic attitude 
alLitic,rier and jive him some employment as 

arer and whenever in future vacancy arises, 

netif loner be considered for reçular apooibnt 

e he is int fc: -, nd to ho unsitnb1e 

es 



®R 
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This order is iassed after hearing iir.J. 

Gwta learned counsel for the petitioner and  

Murty learned 2ounsel for the Cposite Parties. 

Thus, the aooliction is accordingly 

disnosed of leaving the irties to bear their own costs. 

VICT H\IRMAN 	 11ME3ER (A 41:\ isnc ) 

Central Administrte 	ina 
Cutt1c Eench,CuttJ/2l 
KJ'bhanty. 
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